FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RAJTECH INFRASTRUCTURE PVT LTD

RELEVANT PARTICULARS
1. | Name of corporate debtor Rajtech Infrastructure Pvt. Ltd
2. Date of incorporation of corporate debtor | 23/03/2007
3. Authority under which corporate RoC-Jaipur
debtor is
incorporated / registered
4. | Corporate Identity No. / Limited U45201RJ2007PTC024084
Liability Identification No. of corporate
debtor
5. Address of the registered office and Arnod Road, Pratapgarh, Rajasthan-312605
principal office (if any) of corporate
debtor
6. Insolvency commencement date in respect | 09" September, 2022
of corporate debtor (Order uploaded on website on 11" September, 2022)
7. Estimated date of closure of Insolvency 08 March, 2023
Resolution Process
8. | Name and registration number of the Name:- Ajay Kumar Atolia
Insolvency professional acting as Interim | IBBI Regd. no.:
Resolution Professional IBBI/IPA-001/IP-P01988/2020-2021/13127
9. | Address and e-mail of the Interim Address:
Resolution Professional, as registered with 889, Mahaveer Nagar First, Near Durgapur Rai]way
the Board Station, Tonk Road Jaipur 302018
Email id: ajay@srgoyal.com
10. | Address and e-mail to be used for Osrik Resolution Pvt. Ltd.
correspondence with the Interim Address: 908, 9" Floor, D Mall, Netaji Subhash Place,
Resolution Professional Pitampura- 100 034
Email: cirp.rajtech@gmail.com
11. | Last date for submission of claims 26 September, 2022 (14 days from receipt of order)
12. | Classes of creditors, if any, under clause NA
(b) of sub- section (6A) of section 21,
ascertained by the Interim Resolution
Professional
13. | Names of Insolvency Professionals NA
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (a) Relevant forms are available at:

(b) Details of authorized
representatives are
available at:

https://www.ibbi.gov.in/home/downloads
Details of authorized representatives are
available at: https://ibbi.gov.in/insolvency-

professional

(b)




Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the
commencement of Corporate Insolvency Resolution Process of the Rajtech Infrastructure Pvt. Ltd on 09
September, 2022.

The creditors of Rajtech Infrastructure Pvt. Ltd, are hereby called upon to submit their claims with proof
on or before 26th September, 2022 to the Interim Resolution Professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to act
as authorized representative of the class [specify class] in Form CA. — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Ajay Kumar Atolia
Interim Resolution Professional
IP Reg. No.: IBBI/TPA-001/TP-P01988/2020-2021/13127
Authorisation for Assignment valid till 23-06-2023
Regd. Add: 889, Mahaveer Nagar First, Near Durgapur Railway Station, Tonk Road Jaipur 302018
Communication Add: 908, 9th Floor, D Mall, Netaji Subhash Place, Pitampura, Delhi-34

Date: 14" September 2022
Place: Jaipur
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EQUITAS SMALL FINANCE BANK LTD.

(FORMERLY KNOWN AS EQUITAS FINANCE LTD)
Corporate Office: No.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai, TN - 600002

POSSESSION NOTICE
(Uls. Rule 8 (1) - for immovable property)

Whereas the undersigned being the Authorized Officer of M/s. Equitas Small Finance Bank Limited, under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers
conferred under section 13(12) read with [Rule 3] of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice
calling upon the below mentioned Borrowers to repay the total outstanding amount mentioned in the notice being within 60
days from the date of receipt of the said notice. Since the below mentioned Borrowers having failed to repay the below stated
amount within the stipulated time, notice is hereby given to the below mentioned borrowers and the public in general that, the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him under Sub-
Section (4) of Section 13 of the said Act read with Rule 8 of the Security interest Enforcement Rules, 2002. The Borrowers in
particular and the public in general are hereby cautioned not to deal with the schedule mentioned properties and any dealings
with the properties will be subject to the charge of M/s. Equitas Small Finance Bank Limited and further interest and other
charges thereon.” The Borrower's attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.”

EEJEE 5

SMALL FINANCE BANK LTD.

Public Notice For E-Auction For Sale Of Inmovable Properties

Sale of Immovable property mortgaged to lIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office at
Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Ambition Tower, Plot No. D-46-B, Offices No. 307 To 312, Malan Ka
Chauraha, Agrasen Circle, Subhash Marg,C-Scheme, Jaipur - 302001 under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter “Act’). Whereas the Auhorized Officer (“AQ”) of lIFL-HFL had taken the possession of the following
property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS
BASIS & AS IS WHAT IS BASIS" for realization of [IFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the
website: www.bankeauctions.com.

Borrower(s) / Demand Notice Description of the | ble | Date of Symbolic P Reserve Price
ﬁ;o-Borr;:wer(s) Date and Amount property/ properties 06-0ct-2021 Rs.5,60,000/-

uarantor(s) 20-Jul-2021 All that part and parcel of the [Total Outstanding (Rupees Five Lakh Sixty Only)
1. Mr. Rajg Mahawa_r. Rs.5,55,345]- (Rupees Five| property bearing Plot No 1317, A5 On Date 05-Sep-2022 ExresHoney
2. Rashi Digital Studio. | Lakh Fifty Five Thousand Three | admeasuring 999 sq. ft., Gokul Deposit (EMD)
3. Mrs.Suman Hundred Forty Five Only) Enclave 3Rd Village Rs.5,58,628/- ) L

Mahavar, Bid Increase Amount Chatarpura, Sanganer, Near- | (Rupees Five Lakh Fifty Rs.56,000/-

(Prospect No. Rs. 20,000~ (Rupees Twenty | Mahendra Sez, Aimer Road, Eight Thousand Six| (Rupees Fifty Six Thousand

1L10102682) Thousand Only) Jaipur Pincode:302006 Hundred Twenty Eight Only) | Only)

Date of Inspection of property | EMD Last Date | Date/ Time of E Auction

10-Oct-2022 1100 hrs -1400 hrs | 12-0ct-2022 till 5 pm. | 14-Oct-2022 1100 hrs-1300 hrs.

Gujarat Council of School Education, =
Samagra Shiksha, State Project Office,
Sector -17, Gandhinagar-382010.

ikt e
o e i ks

Notice Inviting Bids

GCSE, invites Bid through GeM for implementation of 3330 nos. ICT
Learning Lab in total 3135 Schaols across Gujarat including Supply of
Hardware, Software, including Functional Training and Maintenance of
the Systems for 5 years on behalf of Samagra Shiksha, Gujarat
Council of School Education (GCSE), Education Department,
Government of Gujarat (Bid Number: GEM/2022/B/2518972 Dated 09-
09-2022).
Interested parties may visit http://www.gil.gujarat.gov.in or
https://gem.gov.in/ for eligibility criteria & more details about the bids.

State Project Director

INF/1373/22-23 Samagra Shiksha, Gujarat

Mode Of Payment :- All payment shall be made by demand draftin favour of “lIFL Home Finance Limited” payable at Gurugram or through RTGS/NEFT
The accounts details are as follows: a) Name of the account:- IFL Home Finance Ltd., b) Name of the Bank:- Standard Charted Bank Ltd., c) Account
No:-53105066294, d) IFSC Code:-SCBL0036025 or through Payment Link: https://quickpay.iififinance.com,

Terms and Conditions:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit/ send their “Tender FORM” along with the payment
details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shallimprove their offer in multiple of amount mentioned under the column “Bid Increase Amount”. In case bid is placed in the last 5 minutes of
the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the
prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https: //bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
terms and conditions of auction sale & auction application form before submitting their Bids for taking partin the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
support@bankeauctions.com, Support Helpline Numbers:@7291981124/25/26.and any property related query Mr.Jitendra Gupta @+91-
9999682823 Email:- jitendra.gupta1@iifl.com

7. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

8. Furtherthe notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

9. Incase of defaultin payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and the
amount already paid will be forfeited (including EMD) and the property will be again putto sale.

10. AOreserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dispute in
tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

Name of the Borrower(s) Description of Secured Asset Demand Notice | Date of Symbolic
ICo-Borrower (s) (Immovable Property) Date and Amount|  Possession
Branch : Baran Al that pieces and parcels of non- agriculture being Residential
LAN No: SEBARAN0187392 | Property having R/o Resides at, House No.13, Village- aamli
Borrowers: executed by Gram Panchyat Richhnda Panchyat Samiti Atru | 07-03-2022
Mr. Laxmi Narayan, District Baran (Raj.) admeasuring area 1225 Sq.Ft with all present & 08-09-2022
Mrs. Sunita Bai, and future superstructure thereon, Four comers of the said | ¥ 2,58,249/-
Mr. Surjmal, Mrs. Prem Bai | Property :- East - Road, West -Open Land, North - House of
Kailashchand Bairwa, South - House of Jagdish
Branch : Baran All the pieces and parcels of non-agriculture property being
LAN No: SEBARAN0238055 | Residential property is a part of Khasra No.80, Having Patta
Borrowers: No.3523,Sanklap No.03,Situated at village Tisaya, Bairwa Basti,
Dinesh Kumar Meena, Gram Panchayat Tisaya, Panchayat Samiti Anta, Thesil Mangrol,
Geeta Bai, District Baran, Rajasthan, 325206, Admeasuring Area 1392 Sq.Feet | 28-05-2022
with all present and future superstructure, North : Common way, & 08-09-2022
South : House of Rameshwar Meena, East : House of Kedar Meena, | ¥ 2,95,664/-
West : House of Nathu Lal Meena, Admeasuring Area 1392 Sq.Feet,
Together with all buildings and structures attached to the earth or
permanently fastend to anything attached to earth both present and
future an all easamentary/mamool rights annexed thereto.
Place : Baran Authorised Officer

Date : 08.09.2022 Equitas Small Finance Bank Ltd.

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of Tender/Auction,
failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.
Place : Jaipur

Date : 14-Sep-2022

Sd/-Authorised Officer,
IIFL Home Finance Limited

w

TATA
TATA CAPITAL HOUSING FINANCE LTD.

Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg,
Lower Parel, Mumbai - 400013.
Branch Address: TATA CAPITAL HOUSING FINANCE LTD 2Nd Floor The Guman-1St, Amarpali
Circle, Vaishali Nagar, Jaipur (Rajasthan)-30202.

NOTICE FOR SALE OF IMMOVABLE PROPERTY
(Under Rule 8(6) read with Rule 9(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with Rule 8(6) and Rule 9(1) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the below Borrower and/ Co- Borrower, or their legal heirs/
representatives (Borrowers) in particular that the below described immovable property mortgaged to Tata Capital Housing Finance Ltd.
(TCHFL), the Possession of which has been taken by the Authorised Officer of TCHFL, will be sold on 20-10-2022 on “As is where is” &
“As is what is” and “Whatever there is” basis for recovery of outstanding dues from below mentioned Borrower and
Co-Borrowers. The Reserve Price and the Earmnest Money Deposit is mentioned below. Notice is hereby given that, in the absence
of any postponement/ discontinuance of the sale, the said secured asset / property shall be sold by E- Auction at 2.00 P.M. on the said
20-10-2022. The sealed envelope containing Demand Draft of EMD for participating in E- Auction shall be submitted to the Authorised
Officer of the TCHFL on or before 19-10-2022 till 5.00 PM. at Branch address TATA CAPITAL HOUSING FINANCE LIMITED, 2Nd Floor
The Guman-1St, Amarpali Circle, Vaishali Nagar, Jaipur (Rajasthan)-30202.

The sale of the Secured Asset/ Inmovable Property will be on “as is where condition is” as per brief particulars described herein below ;

Public Notice For E-Auction For Sale Of Immovable Properties

Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IFL-HFL)
Corporate Office at Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- Ambition Tower, Plot No. D-46-B,
Offices No. 307 To 312, Malan Ka Chauraha, Agrasen Circle, Subhash Marg,C-Scheme, Jaipur - 302001 under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of
IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan
accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS" for realization of IIFL-HFL's dues,
The Sale will be done by the undersigned through e-auction platform provided at the website: www.bankeauctions.com.

Notice Inviting
Expression of Interest

(RIL/E&P/EOI/2022/04)
(Under International Competitive Bidding)
for
Block No. KG-DWN-98/3 (KG-D6)

Reliance is India’s largest private sector company, with a
consolidated revenue of ¥ 792,756 crore ($104.6 billion), cash profit
of ¥ 110,778 crore ($14.6 billion), and net profit of ¥ 67,845 crore
($9.0 billion) for the year ended March 31, 2022. Reliance’s activities
span hydrocarbon exploration and production, petroleum refining
and marketing, petrochemicals, renewables (solar and hydrogen),
retail and digital services. Currently ranking 104th, Reliance is the
largest private sector company from India to feature in Fortune’s
Global 500 list of “World’s Largest Companies” for 2022.

Reliance Industries Limited (RIL), as Operator, on behalf of itself & its
co-venturer BP Exploration (Alpha) Limited invites Expression of
Interest (EOI) from reputed and experienced vendors for ‘Supply of
Helicopters’, for Deep-water Block No. KG-DWN-98/3 (KG-D6).

Interested vendors are requested to visit our website www.ril.com
(eB2B> For Suppliers> E&P Notice for EOI) for further details
on the above and submit their EOI through e-mail on
deveoiresponse.eandp@ril.com, on or before 29 September
2022. For documents size beyond 10 MB, vendors should request
RIL through e-mail to provide FTP link for uploading EOl documents.
Subject of the mail should mention “RIL/E&P/EOI1/2022/04”.

Address for Communication

Chief — Supply Chain Management,
Reliance Industries Limited, Petroleum Business (E&P),
Reliance Corporate Park (RCP),

Building No 11, 'A" Wing, Second Floor,

Sr.| Loan | Name of Borrower(s) / Amount as per Reserve Earnest Type of
No| Alc. | Co-borrower(s)Legal Demand Notice Price Money Possession
No | Heir(s) / Legal

Representative/

Guarantor(s)
1.1 1026 | MRS. BIRLA SUSHILA | Rs. 22,17,053/- (Rupees Rs. 21,76,152/- Rs. 2,17,615/- Physical

2374 | (Borrower) . MR. BIRLA | Twenty Two Lakh| (RupeesTwentyOne | (Rupees Two Lakh

MOHANLAL (Co-borrower), | Seventeen Thousand Lakh Seventy Six Seventeen Thousand

MR.ARVIND BIRLA Fifty Three Only) Thousand One Six Hundred Fifteen

(Co-borrower), 04062021 Hundred Fifty Two Only) Only)

Description of the Immovable Property: All That Piece And Parcel Of The House At House No. 4 - M - 25, EWS Category, Kuri
Bhagtasni Housing Board of Rajasthan Housing Board, Jodhpur. Rajasthan 342001, having area admeasuring 42.187 Sq. Mtr i.e.
454.058 Sq. Ft. Bounded :- East: - House No. 4 -M- 26, West :- House No. 4 -m- 24, Noeth :- Road 30 feet, South :- EWS House

2.| F064 | MR. GAURAV | Rs.7284913/- (Rupees Seventy Two Lakh Eighty Property 1:- Property 1:- Symbolic
0000 | MEHTA, Four Thousand Nine Hundred Thirteen Only) is | Rs. 62,00,750 /- Rs. 6,20,075/-
1000 | (Borrower) due and payable by you under Agreement no. | (Rupees Sixty Two | (Rupees Six Lakh
7428 | MRS. ANJALI | TCHHL0640000100075578 and an amount of Lakh Seven Twenty Thousand
2& | MEHTA, Rs. 7191382/- (Rupees Seventy One Lakh Ninety | Hundred Fifty Only) | Seventy Five Only)
TCH | (Co-borrower), | One Thousand Three Hundred Eighty Two Only) & &
HLO06 is due and payable by you under Agreement no. Property 2:- Property 2:-
4000 TCHHF0640000100074282 totalling to Rs.| Rs. 84,52,950/- Rs. 8,45,295/-
0100 14476295/- (Rupees One Crore Forty Four Lakh |  ( Rupees Eighty | ( Rupees Eight Lakh
0755 Seventy Six Thousand Two Hundred Ninety Five | Four Lakh Fifty Two | Forty Five Thousand
78 Only) Thousand Nine | Two Hundred Ninety
08052002 Hundred Fifty Only) Five Only)

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com,
well in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM"
along with the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the
last 5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO
and the balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment
shall be in the prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity
charges, land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https:/lbankeauctions.com and https:/www.iif.com/home-loans/properties-for-auction for
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:-
support@bankeauctions.com, Support Helpline Numbers:@7291981124/25/26.and any property related query Mr. Jitendra Gupta @
9999682823, Email ID:-jitendra.gupta1@iifl.com,

7. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking

physical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be

cancelled and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of

any dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002

© o

-
=)

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Jaipur , Date:14-Sep-2022 Sd/- Authorised Officer, IIFL Home Finance Limited

cg%gmsjg sl)l Demand Notice In?:]i%raigtl?nygf LI::/ Date of Physical - Date of Inspection Thane-BeIapur.Road, Grjansoh, Navi Mumbal.- 400 701, India.
Guarantor(s) Date and Amount | ' Socared et | | Possession Price of property Email: deveoiresponse.eandp@ril.com
Nr, Vijay Kumar|  22-Feb-2022 Al et par nd parcel| 03Sept2022_| Rs 2211 S00F Rupees | 100612022 CIN: L17110MH1973PLC019786
Sharma Rs.23,71,290/- (Rupees |of the property bearing - wenty Two Lakh tleven| 1100 hrs -1400 hrs.
2 Mroioe | “Twenty Three Lakh (Uit No F-2_Areal 2 Qsfenang Thousand Five Huncred | —ggr o ceate—
’ sh " Seventy One Thousand |Measuring 823.95 Sq.| gg - Sept - 2022 akh Only) . 12-0¢t-2022 (}
s P‘*_”“*'* Two Hundred Ninety Only) E}-,{\lﬁrthzfgst thFngor; Rs.25,33,611/- | Earnest Money Deposit till 5 pm .
ot No outh Pa A -
Boutiqus | B9 mErease Amaunt | ang Piot No 24 Nor L e Ty ﬁm’::%::f:ﬂ Datel Time of Reliance
Rs.25,000/- Part, Shri Karni Vihar| Three Thousand P E-Auction Industries Limited
(Prospect No (Rupees Twenty  |Gokulpura  Jaipur|  Six Hundred | Twenty One Thousand 14-0ct-2022 —_—
1L10086659) FiveThousand Only)  |302012. Eleven Only) One Hundred Fifty Only) | 1100 hrs-1300 hrs. Growth s Life
Mode of Payment:- All payment shall be made by demand draft in favour of "lIFL Home Finance Limited" payable at Gurugram or through
RTGS/NEFT The accounts details are as follows: a) Name of the account:- IFL Home Finance Ltd., b) Name of the Bank:- Standard Charted FORM A
Bank Ltd., c) Account No:-53105066294, d) IFSC Code:-SCBL0036025 or through Payment Link: https:/iquickpay.iififinance.com PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
RAJTECH INFRASTRUCTURE PVT. LTD.
RELEVANT PARTICULARS
-|Name of Corporate Debtor RAJTECH INFRASTRUCTURE PVT. LTD.
Date of incorporation of Corporate Debtor | 23/03/2007
. | Authority under which Corporate Debtor | RoC-Jaipur
is incorporated / registered
Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor
Address of the registered office and
principal office (if any) of Corporate Debtor
- | Insolvency commencement date in
respect of Corporate Debtor

- | Estimated date of closure of insolvency
resolution process

.| Name and Registration number of the
insolvency professional acting as Interim
Resolution Professional

. | Address & email of the interim resolution
professional, as registered with the board

N

w

U45201RJ2007PTC024084

~

o

Arnod Road, Pratapgarh, Rajasthan-312605

o

09th September, 2022 (order uploaded
on website on 11th September, 2022)
08th March, 2023

-

o

Name : Ajay Kumar Atolia
IP Reg. No.: IBBI/IPA-001/IP-P01988/2020-2021/13127

©

Address: 889, Mahaveer Nagar First, Near Durgapur
Railway Station, Tonk Road, Jaipur-302018

Email: ajay@srgoyal.com

Osrik Resolution Pvt. Ltd.

Address: 908, 9th Floor, D Mall, Netaji Subhash Place,
Pitampura- 100 034 Email: cirp.rajtech@gmail.com

10.|Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

Description of the Inmovable Property: Property 1 :- All that piece and parcel of plot No. 23/B, admeasuring about 1458.81 Sq. Ft
(162.09 Sq. Mtr), Khasra No. 859, 1751, Lal Singh Colony, Jodhpur, Jodhpur City, Rajasthan- 342002. Towards East: Plot No. 23/A,
Towards West: 30 Feet wide road, Towards North: Plot No. 24, Towards South: Plot No. 23/C

Properrty 2: - All that piece and parcel of plot No. 23/C, admeasuring about 1458.81 Sq. Ft (162.09 Sq. Mtr), Khasra No. 859, 1751, Lal
Singh Colony, Jodhpur, Jodhpur City, Rajasthan- 342002. Towards East: 30 Foot wide road, Towards West: Road , Towards North: Plot
No. 23/A& 23/B, Towards South: Plot No. 37.

At the Auction, the public generally is invited to submit their bid(s) personally. The Borrower(s)/Co-Borrower (s) are hereby given last
chance to pay the total dues with further interest within 30 days from the date of publication of this notice, failing which the Immovable
Property will be sold as per schedule. The E auction will be stopped if, amount due as aforesaid, with interest and costs (including the cost
of the sale) are tendered to the Authorised Officer or proof is given to his satisfaction that the amount of such secured debt, interest and
costs has been paid before the date of the auction. No officer or other person, having any duty to perform in connection with this sale shall,
however, directly or indirectly bid for, acquire or attempt to acquire any interest in the Inmovable Property sold. The sale shall be subject
to the conditions prescribed in the Security Interest (Enforcement) Rules, 2002 and to the following further conditions:

The E-auction will take place through portal https://lwww.bankeauctions.com on 20-10-2022 between 2.00 PM to 3.00 PM with
limited extension of 10 minutes each.

Terms and Condition: 1. The particulars specified in the Schedule herein below have been stated to the best of the information of the
undersigned, but the undersigned shall not be answerable for any error, misstatement or omission in this proclamation. In the event of any
dispute arising as to the amount bid, or as to the bidder, the Inmovable Property shall at once again be put up to auction subject to the
discretion of the Authorised Officer. 2. The Immovable Property shall not be sold below the Reserve Price. 3. Bid Increment Amount will be:
Rs.10,000/- (Rupees Ten Thousand Only) 4. All the Bids submitted for the purchase of the property shall be accompanied by Earnest
Money as mentioned above by way of a Demand Draft favoring the “TATA CAPITAL HOUSING FINANCE LTD.” Payable at Branch
address. The Demand Drafts will be returned to the unsuccessful bidders after auction. For payment of EMD through NEFT/RTGS/IMPS,
kindly contact Authorised Officer. 5. The highest bidder shall be declared as successful bidder provided always that he/she is legally
qualified to bid and provided further that the bid amount is not less than the reserve price. It shall be in the discretion of the Authorised
Officer to decline acceptance of the highest bid when the price offered appears so clearly inadequate as to make it inadvisable to do so. 6.
Forreasons recorded, it shall be in the discretion of the Authorised Officer to adjourn/discontinue the sale. 7. Inspection of the Immovable
Property can be done on 10-10-2022 between 11 AM to 5.00 PM. with prior appointment. 8. The person declared as a successful bidder
shall, immediately after such declaration, deposit twenty-five per cent of the amount of purchase money/bid which would include EMD
amount to the Authorised Officer within 24Hrs and in default of such deposit, the property shall forthwith be put to fresh auction/Sale by
private treaty. 9. In case the initial deposit is made as above, the balance amount of the purchase money payable shall be paid by the
purchaser to the Authorised Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such
day, orif the 15th day be a Sunday or other holiday, then on the first office day after the 15th day. 10. In the event of default of any payment
within the period mentioned above, the property shall be put to fresh auction/Sale by private treaty. The depositincluding EMD shall stand
forfeited by TATA CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall lose all claims to the property. 11. Details of any
encumbrances, known to the TATA CAPITAL HOUSING FINANCE LTD, to which the property is liable: Nil. The Intending Bidder is
advised to make their own independent inquiries regarding encumbrances on the property including statutory liabilities arears of property
tax, electricity etc. 12, For any other details or for procedure online training on e-auction the prospective bidders may contact the Service
Provider, C1 INDIA PVT.LTD., Address: C1 INDIA PVT.LTD. 3rd Floor, Plot No.68 sector-44, Gurgaon, Haryana-122003 Mob. :
8866682937 & Phone : 7291981124 /1125 /1126 Email ID: gujarat@clindia.com / support@bankeauctions.com or Manish Bansal,
Email id Manish.Bansal@tatacapital.com Authorised Officer Mobile No 8588983696. Please send your query on WhatsApp Number —
9999078669. 13. TDS of 1% will be applicable and payable by the highest bidder over the highest declared bid amount. The payment
needs to be deposited by highest bidder in the PAN of the owner/ borrower(s) and the copy of the challan shall be submitted to our
company. 14. Please refer to the below link provided in secured creditor’s website https://bit.ly/3xfipiD for the above details.

Please Note - TCHFL has not engaged any broker/agent apart from the mentioned auctioning partner for sale/auction of this property.
Interested parties should only contact the undersigned or the Authorised officer for all queries and enquiry in this matter.

Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))
Sale of Immovable property mortgaged to IIFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate
Office at Plot No.98,Udyog Vihar, Phase-IV,Gurgaon-122015.(Haryana) and Branch Office at:- Plot No.93-94,First Floor,Jai Complex, Road No.
2, Alwar - 301001/Ambition Tower, Plot No. D-46-B, Offices No. 307 To 312, Malan Ka Chauraha, Agrasen Circle, Subhash Marg,C-Scheme,
Jaipur - 302001 under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002(hereinafter "Act").
Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the notice issued U/S 13(2) of
the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS" for realiza-
tion of IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.bankeauctions.com.

Borrower(s) / Co- Demand Notice Description of the Inmovable Date of Physical Reserve Price
Borrower(s) / Guarantor(s) Date and Amount property/ Secured Asset Possession
1.Mr. Mukesh Kumar 13-July-2021 All that part and parcel of the 16-July-2022 Rs. 4,96,900/-(Rupees Four
Rs.6,49,158/- (Rupees Six |property bearing Khasra - Lakh Ninety Six Thousand
2. Mrs.Suman Lakh Forty Nine Thousand [no.194,195,197,198  area| T0tal Outstanding As On Date | ™ine Hundred Only)
One Hundred Fifty Eight Only) |admeasuring 433 sq fi(buit WSpLAZ [ Eamest Money Depost
(Prospect No.850743) Bid Increase Amount _|Up) M-104 First Floor Block| Rs-9,78,816/-(Rupees Nine (EMD) Rs.49,690/- (Rupees
P - Rs.20,000/-(Rupees Twenty [M Subh Grah, Neemrana|Lakh Seventy Eight Thousand| "Forty Nine Thousand Six
Thousand Only) Alwar Rajasthan ,India. Eight Hundred Sixteen Only) | ~ Hundred Ninety Only)
25-Nov-2019 Al that part and parcel of the 11-Apr-2022 Rs.21,94,400/-Rupees Twenty
1.Mrs. Aanchal Shukla. ty b Villa No- i
s Aanhal SK. | 7,461 o oy (PS5 28008, W02 N6 Gang o |1 One okt ity o
2.Mr. Vivek Shukla. | Seven Lakh Forty Six Thousand | b 5" 22144 Sq mt and Built Date 06-Sept-2022 Thousand Four Hundred Only)
: Eight Hundred Ninety One Only) g mt and su P [Earnest Money Deposit (EVD) |
3.Mr. Jaswant Singh up area 1300 sq. Ft. Omaxe| Rs.35,26,088/- Earnest Money Deposit (EMD)

23-Sept-2022 1100 hrs -1400 hrs.

27-Sept-2022 till 5 pm.

Rawat. Bid Increase Amount | g1 rpome0Cy SAANGOUE (Rupees Thiry Five Lakh | Rs.219,440k(Rupees Two
Rs.25,000/-(Rupees Twenty | T ahsil ooroatar dis.| Twenty Six Thousand Eighty | Lakh Nineteen Thousand
(Prospect No. 767623) | Rs.29, p Y |Thikaria, Tehsil Sarigaher, dis- Y OlX Y
Five Thousand Only) | trict Jaipur, Rajasthan-302026. Eight Only) Four Hundred Forty Only)
Date of Inspection of property EMD Last Date Date/ Time of E-Auction

29-Sept-2022 1100 hrs-1300 hrs.

Mode of Payment:- All payment shall be made by demand draft in favour of "IIFL Home Finance Limited" payable at Gurugram or through
RTGS/NEFT The accounts details are as follows: a) Name of the account:- IIFL Home Finance Ltd., b) Name of the Bank:- Standard Charted
Bank Ltd., c) Account No:- 53105066294, d) IFSC Code:-SCBL0036025 or through Payment Link: https://quickpay.iiflfinance.com

| Last date for submission of claims

12.| Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the Interim Resolution Professional

13.| Names of insolvency professionals identified| Not Applicable
to act as authorised representative of creditors
inaclass (three names for each class)

(a) Relevant forms available at

(b) Details of authorized representatives
are available at:

26th September, 2022 (14 days from receipt of order)
Not Applicable

(a) Relevant forms are available at:
https:/www.ibbi.gov.in/home/downloads

(b) Details of authorized representatives are available
at: https://ibbi.gov.in/insolvency-professional

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the
commencement of Corporate Insolvency Resolution Process of the Rajtech Infrastructure Pvt. Ltd on
09th September, 2022.

The creditors of Rajtech Infrastructure Pvt. Ltd., are hereby called upon to submit their claims with proof
on or before 26th September, 2022 to the Interim Resolution Professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proofin person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No.12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No.13 to act
as authorized representative of the class [specify class] in Form CA. Home Buyersin Form CA
Submission of false or misleading proofs of claim shall attract penalties.

Date: 14.09.2022
Place: Jaipur

>

Ajay Kumar Atolia

Interim Resolution Professional for Rajtech Infrastructure Pvt. Ltd.
IP Reg. No.: IBBI/IPA-001/IP-P01988/2020-2021/13127
Authorisation for Assignment valid till 23.06.2023

Regd. Add.: 889, Mahaveer Nagar First, Near Durgapur Railway Station, Tonk Road, Jaipur 302018

Place: Jodhpur  Date: 14-09-2022 Sd/- Authorized Officer, Tata Capital Housing Finance Ltd.

©WoE N o o~ W N

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://www.bankeauctions.com , well
in advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with
the payment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last
5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.

. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges,
land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

. Bidders are advised to go through the website https://bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- support@bankeauctions.com,
Support Helpline Numbers:@7291981124/25/26.and any property related query Mr.Jitendra Gupta @+91-9999682823 Email:- jitendra.gupta1@iifl.com.

. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking phys-
ical possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances.

. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled
and the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

10. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any

dispute in tender/Auction, the decision of AO of IIFL-HFL will be final.
=======—=———=— 15 DAYS SALE NOTICE UNDER THE RULE 9 SUB RULE (1) OF SARFAESI ACT, 2002 ———————

The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost.

Place:- Alwar /Jaiipur, Date: 14-Sep-2022

Sd/- Authorised Officer, lIFL Home Finance Limited.

r

(

Bank

Ba nd han Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,

Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

SYMBOLIC POSSESSION NOTICE

NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and exercise of powers conferred under section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice on the date mentioned against the account stated hereinafter
calling upon them to repay the amount within 60 days from the date of receipt of said notice. The borrower(s), having failed to repay the amount notice is hereby given to the borrower(s)
and the public in general, that the undersigned has taken symbolic possession of the property described herein below in exercise of the powers conferred on him under sub-section (4) of
Section 13 of the said Act read with Rule 8 of the said Rules 2002 on the date mentioned against the loan account. The borrower(s) in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the property will be subject to the charge of the Bank for the amounts, interest, costs and charges thereon. The
borrowers'/borrowers’ attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured asset.

Name of borrower(s) & Loan | Description of property mortgaged (Secured Asset)

Account No.

Outstanding Amt. as on
Date of Demand Notice

Date of Date of Symbolic
Demand Notice|Possession Notice

Mr. Pradeep Kumar Mithalal
S/o Mithalal Jain

Mrs. Rekha Pradeep Jain W/o
Pradeep Kumar Mithalal
705/1318, 705/1333,
705/1334 & 705/1577

Rajasthan- 305801 and bounded by:

All that piece and parcel of the immovable property ameasuring 88.88 Sq. Yds. situated
at Property No. 73, part of Khasra No. 602, Siddhi Vinayak Colony, Khoda Ganesh
Road, Dhani Purohitan Road, Madan Ganj, Near Nirman Nagar, Kishangarh, Dist- Ajmer,

North: Plot No. 72 Villa, East: 40 ft. Rasta, West: Plot No. 24, South: Plot No. 74

12.05.2022 |08.09.2022 Rs.19,09,779.09

Place: Ajmer
Date: 14/09/2022

Authorised Officer
Bandhan Bank Limited)

Communication Add.: 908, 9th Floor, D Mall, Netaji Subhash Place, Pitampura, Delhi-34

EXPRESS

areers

> RAJIV GANDHI CENTRE
/ FOR BIOTECHNOLOGY

R G C B An Autonomous National Institute of the

Department of Biotechnology, Government of India
35?2‘;‘?’;‘5%;22 vf\/ Thycaud PO, Poojappura, Thiruvananthapuram 695 014
Phone: 0471 2529400, www.rgcb.res.in

No. RGCB/ADVT/SCI/01/2022 September 14, 2022

FACULTY SCIENTIST POSITIONS

Rajiv Gandhi Centre for Biotechnology (RGCB) is an
autonomous National Institute of the Government of India,
Ministry of Science & Technology, Department of Biotechnology.
The mandate of the institute is discovery, innovation and
translation in biotechnology and disease biology.

Rajiv Gandhi Centre for Biotechnology (RGCB) invites
applications for the following positions of Faculty Scientists:

1. ScientistC - 5positions (SC-1,0BC-2, UR-2)

2. ScientistEll - 1 position (SC)

3. ScientistF - 1 position (UR)
Complete details including minimum qualifications, experience,
age limit, and profile of work is posted on the institute website:
www.rgch.res.in. Eligible and interested scientists can submit
their applications, in the prescribed format available on the RGCB
website along with a proposed research plan (2 pages) with
detailed resume/curriculum vitae and attested copies of all
necessary certificates, experience certificates and other
supporting documents on or before October 30, 2022 by either
email as a single PDF (to: facultyrecruitment@rgch.res.in) or
hard copy (to: DIRECTOR, RAJIV GANDHI CENTRE FOR
BIOTECHNOLOGY, POOJAPPURA, THYCAUD P.O.,
THIRUVANANTHAPURAM 695 014, KERALA, INDIA). Sd/-,

Director

\L
L C I

Jaipur
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